N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO._ 266 OF 2004

VI JAY KUVAR BAJAJ .. APPELLANT( S)
VS.
STATE OF PUNJAB & ANR .. RESPONDENT( S)
ORDER

W have perused the counter affidavit filed by the
State of Punjab and para 6 of the prelimnary objections
where we find that there is a reference to the fact that
the cancell ation Report filed in Court had been accepted by
the Court on 31st May, 2003. M. K G Bhagat, the |earned
counsel appearing for the conplainant states that he had
filed a protest petition against the cancellation report
and the Court was presently seized of that matter. Ve,
accordingly, clarify that if an order adverse to the
appellant is made by the Crimnal Court, it would be open
to him to challenge those proceedings in an appropriate
forum As far as this matter is concerned, it is disposed

of as havi ng becone infructuous.

....................... J.
( CHANDRAMAULI KR. PRASAD)



New Del hi ,
Oct ober 06, 2010.



